CORAM

- CENTRAL ADMINISTRATIVE TRIBUNAL
 JODHPUR BENCH: JODHPUR

- f ORIGINAL APPLICATION NO. 160/2010

Date of order: 06.07.2011

" HON'BLE DR. K.B.SURESH, TUDICIAL MEMBER
" HON'BLE MR, SUDHIR KUMAR, ADMINISTRATIVE MEMBER

R.B.SKochar S/o Shri Eag Chan'd' aged about 53 years, resident of 4-A,
Custom Colony, Jaipur Road Blkaner at present employed on the post of

Supermtendent (Technrcal) Custom Division, Bikaner.

_ o ...Applicant.
‘Mr. ].K Mishra, Advocate, present for the applicant.
. l;ﬁ Union of India through the Secretary,l Minrstry of Financ’e,-
Department of Revenue North Block, New Delhi.
2- The Commrssroner of Central Excrse TarpurI New Central

Revenue Burldrng, Statue C1rcle C-Scheme, Jaipur, Rajasthan.
RS RN T lﬂ R [‘] l\ )rlh ;i:' '
3- The Commrssroner of Custom (Prev) Jodhpur at Jaipur, New
Cen_tral Revenue Burldmg, Statue Circle, ‘C’-Scheme, Jarpur,
B . Rajasthan.

....Respondents.

N Mr. Mahendra Srngh Godara brref holder for Mr. Vrneet Kumar Mathur,
- present for the respondents

ORDER (ORAL)
[PER DR. K.B. SURESH, JUDICIAL MEMBER]

When 'the"rriatter" was taken up both sides are agreeable that

evaluation of“truth‘is of utmost necessity and since the trial -has already

v'commenced in the CBI Court and is expected to be over in about eight

months as 35 more Wrtnesses are to'be examined, an opportunity may be

granted to the respondents to commence process on their chargesheet only

after eight months from today.
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2., After "he'é'riri'g""B:(iii’fhf“-éid'es we are of the view that the interest of
.~ justice. will .b,e:satisﬁéd__,if truth comes out as fast as possible while the

matter is under adjudication under criminal justice system and the

departm'emal inquiry has no relevarice now since the criminal justice has

already started inquiring into the issue thus the process based on the
chargesheet need not be requlred for further elght months. Both the parties
- are granted hberty to approach this Tribunal if in the interregnum further

. " causes @raft in _the stream now proposed or any other dev.elopment takes
place and require rectification.

3. The O{X stands d1 osed of accordlncrly No order as 10 Costs.
s ter hear wnolx Sl

| " ’ (Dr.K.B.Surésh)
SMA : - M(Q)
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